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Jabalpur, the 10th Day of IfoveroDer, 2003

Hon'ble 6hri sarv/eshwar Jha, Member (A)
Hon'ble Shri Bharat BiiiSharit Merrber (J)

Chaman ial Domar,
S/o Shri Jhuraak ial (late),
I/O Polipathar,
Bagada Dafai, G/ari^at,
Jabalpur, .,., applicant

(Ey Advocate: chri Psnjwani^on bdialf of Rajendra
iiv/ari. Counsel for applicant

Versus

1, The Union of India,
through the Secretary,
i-tlnistry of Defaice,
N^7 Delhi.

2, The Genecal Manager,
Ordinance factory, lharnariya,
Jabalpur. ^

3, The In-Gharge Officer/Adtnn,

Ordinance factory, Kliamariya,
Jabalpur. Responden

(By Advocate: Shri P. shankaran)

ORDER (Oral)

By Shri Sarv/eshwar Jha. Mecrber (A)

Heard the learned counsel of the applicant

as Well as of the respondents# At the very outset,

a reference was made to the impugned letter of the

respondents placed at Ann ©cure A-s 'whereby the

request of the applicant for giving him compassionate

appointment on tlie ground of the death of Ms father
v/hile in service has been rejected on the ground as

mentioned in tlie said letter. It has been indicated

in the suid letter that there is no minor child in
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the iQniily ̂ that there Qxe two adult sons

capable- of earning tiieir livlihood; and that

the family is in receipt of monthly pension

o£ 2f 550/— and also DfRG amount of

Hs, 3# 15, 439/—» and on, on the above grounds,
the respondents have not found the case fit

for acceptance,

ihe applicant in his Oxi has cited the

decisions of the Patna High Court in W.P,

2410/2001 passed on 23.6 ,2003 in which a

viaj has been taken tat refusal of compassionate

appointment merely on the ground tiiat some amount

tov;ards gratuity and providoit fund was paid to

the deceased^faraily v/ill frastrate the entire

purpose of corrpassionate appointment. The

applicant has, tiierefore, contenaed tiiat his

request for appointment on conpassionate grouna

should not have been rejected on the ground tiiat

the fatally has been in raiJeipt of pension ay

well as gratuity citar the death of his father,

3, The learned counsel for the respondents

has furtiier submitted tliat he may be aliov;ed to

rile his reply in tiie matter in which -the eatire

position wo-old be clarified. However, in his oral

subraission^tht all the cases on compassionate

ground are evaluated with reference to certain

parameters of marking and that ail such cases must

have oeen given necessary mar3-^ on tiie basis^
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•-He is of the vievj" that before tiiis case v/as

rejepteci, the said system must have been follov/ed.

4. Keeping in via^ lh e facts and circumstances

of the case and after hearing the leo.rned counsel

of ooth sides and after perusing the material on

tile record, ue are of the considered opinion that

the appropriate course v/ould be to dispose of

tliis case at this stage itself by giving directions

to the responaents to treat tiiis O.A. as a repre

sentation of the -applicant and re-consider it

with regard to the paramet^s which tlie learned

counsel of tlie respondents has referred to in

x'egard to tiie evaluation of such cases and to

dispose of the matter in tne light of the

observations made above, by issuing a reasoned

order within three months from the date of

receipt of a copy of this Order,

With these directions, the O.A, is

disposed of. Ho costs,
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